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estate duty The jewellery recognised
by the Centra] Government as heir-
loom 1s also exempt from wealth-tax.
Exemption of such jewellery from
estate duty 1s available in all cases,
including those of Rulers. After the
merger of States exemption of Rulers
from local taxation was left to the
State Governments for decision; the
general intention was to continue the
position as 1t was before August 15,
1947, State Governments were 3zlso
then advised that if house tax was
levied in an area which was previ-
ously the territory of a princely State
the main residential palace of that
Ruler should be exempt from the tax

APPOINTMENT OF (GOVERNORS FOR
HARYANA AND PUNJAB

1111, SHRI SURJIT SINGH AT-
WAL: Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether Government’s atten-
tion has been drawn to the reported
statement of the Chief Minister of
Haryana opposing the appointment of
a politician as Haryana’s new Gov-
ernor;

(b) the time by when a decision
regarding the choice of Governors for
Punjab and Haryana is likely to be
made; and

(c) whether Government have re-
cently received any  representation
from some lawyers from the two
States opposing bifurcation of the
High Court”

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Government have seen a report to
this effect in the Press.

(b) The matter is being processed,
but certain formalities have to be
completed before the appointment of
Governor or Governors for Punjab
and Haryana

(¢) Yes, Sir.

[RAJYA SABHA]

to  Questions 4814

ASSISTANCE FOr  INDIAN OLymPIC
ASSOCIATION

1112. SHRI SURJIT SINGH AT-
WAL: Wil] the Mmister of EDUCA-
TION be pleased to state the total as-
sistance sanctioned by Government
for the Indian Olympic Association
during the current financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD)
Rs. 6,434,
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T[ACTs PASSED UNDER ARTICLE 309 OF
THE CONSTITUTION

1113. SHRI REWATI KANT
SINHA, Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether any Act has been pas-
sed by Parliament under Article 309
of the Constitution of India; and

(b) if not, the reasons therefor?)

Tg-FTd AAE # g AA (s
faer =Tw 3) @ (%) S Ay
ST

(@) afaam ¥ w=8% 309 &
oA GTETL FAAMAT F AT &
I AT 4T 1 wqf # fAgifeg #5393
F fau farafafga 1 Sfers a1
F YA & —

(1) fafa-fator, o
(2) wrezafa gr fafag fafaa

+[ 1 English translation.
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¥ fafaana & fay fala-faatr 7 ogs
giar g & fag afaary w8 & o
ar|a § Ay Jar Fwr fedao
THF ®T § AR 14 a0y 77 frgat
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+{THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Article 309 of the Constitution
provides for two alternative modes
for prescribing the method of recruit-
ment and conditions of service of
Government servants, namely:

(1) Legislation, and

(2) Presidential Regulations.

Similar provisions are contained in
some other articles of the Constitu-
tion. When the Constitution provides
for two alternative modes for a certain
thing, it is not mandatory that one
must be preferred to the other. The
regulation-making power of the Pre-
sident of India under proviso {o Ar-
ticle 309 cannot be said to be {ransi-

[18 AUG. 1967]

to Questions 4816
tory or short-term ang it is not obli-
gatory on the part of the Government
to sponsor legislation for regulating
the conditions of service of Govern-
ment servants, Puhlic services in In-
dia have been largely governed by
rules framed by Government because
this facilitates periodic changes that
are necessary to adjust the adminis-
tration to the needs of a developing
society, However, the question of le-
gislation in this respect is likely to
be examined by the Administrative
Reforms Commission on receipt of
whose report it will be examined by
Government.]

wreatas fagrel w1 gag § e 1w
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+[SeEcoNDARY TEACHERg DEMONSTRATION
BEFORE PARLIAMENT

1114, SHRI REWATI KANT SINGH:
Will the Minister of EDUCATION bhe
pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news pub-
lished in the Hindi daily ‘Hindustan’
of the Ist August, 1967 which says
that according to a decision taken by
the Council of ANl India Secondary
Teachers’ Federation the secondary
teachers will demonstrate before the
Parliament House during the next
session of Parliament; angd

7[ 1 English translation.



